GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF POWER)
DELHI SECRETARIAT 8" LEVEL, B-WING,
LP.ESTATE NEW DELHI — 110002

No.FF.14(130)/ V.8.2025/Power/1™" 17 =13 % Dated: 2.c)\s\ne

To

The Dy. Secretary (Legislation),
Question Branch,

Delhi Vidhan Sabha,

Old Secretariat, Delhi — 110054

Sub: UnStarred Question No.42
Sir,

Please find enclosed copy of reply of the UnStarred Question No.42 for
24.03.2025 (100 Copies each along with a data in PDF File Format in pen drive)
for your kind information and further necessary action at your end please.

This issues with the approval of the Hon’ble Minister (Power).

Yours faithfully,

Dy. Secretary (Powgs)
Copy to:-

1. The Director, Directorate of Informatioh and Publicity Department, Delhi
Vidhan Sabha, Old Secretariat, Delhi - 110054 (150 Copies)

2. The OSD to Minister of Power, GNCTD ‘Blk
(Vlkamdey

Dy. Secretary (Power)
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Oy. Secretary
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Delhi Develoent Authority

0/o Commissioner (LP)
First Floor, A-Block, Vikas Sadan, DDA

. | .
F.No.LPCR/F17/002/2023/PLDA/O/0dd(Land Pooling)-Pt{i)/ T Date: 16.10.202

OFFICE ORDER

The urbanizable areas of Delhi as identified under Master Plan for Delhi-202! have l?een
declared as Land Pooling areas. Resultantly, all development in these areas 1S permitted
through the Land Pooling Policy, 2018, No development, other than that permitted under the
Master Plan, is allowed within these development areas as declared under section 12 of DD
Act, 1957 barring the exclusions provided in the said Land Pooling Regulations of 2018.

2 In order to stop the mushrooming growth of unauthorized constructions in land
pooling area and to ensure effective implementation of the Land Pooling Policy in the
urbanized villages of Delhi, various preventive measures have been taken by DDA. One such
step taken was regarding non issuance of new electricity connections in the development area
under land pooling except for area in village Lal Dora, extended Lal Dora and PM-UDAY
colonies, as communicated vide DDA's letter dated 26.06.2023.

3. Further, representations were received over a period of time from the public regarding
problems being faced in getting fresh electricity connections in certain other areas. Therefore,
exemption was given for issuance of new electricity connections were given in the follcw(ling
areas/categories vide letter dated 05.08.2024:

I. Colonies regularized by MCD prior to issuance of notification of Land pooling regulations

IL Land allotted to landless persons under 20 point programme
T11. Land Rights given in Allotted land/ Govt land / JJ colonies

IV. Industry/ godown situated in non-conforming area regularized by GNCTD prior to
issuance of notification of land pooling regulations.

4, Representations are still being received with régard to fresh electricity connections i
- t
areas within PM UDAY colonies and extended lal dora. v S

5. Clause 3(I) b of the Land Pooling Regulations, 2018 states that the policy will b
applicable in the urbanizable areas as notified by DDA/Government from time to time cxcepi
the: 8

a. land/villages notified under Low Density Residential Area (LDRA), green be]t-

b. land under unauthorized colonies (which are yet to be regularized); i

Q‘“"B&k VIKAS PANDEY
Dy. Secretary

* Department of Power
Govt. of NCT of Delhi
Delhi Secretariat, new Delhi-02 :



¢. built up Lal Dora arcas (abadi), notified extended Lal Dora of villages; . Y
d. lands under litigation including lands under acquisition proceedings, till the case is s:ttlc;'l,
¢. land where DDA or any other government agency has issued NOC or where Ef.c pan
stands approved for development by any other government agency at the time of notification
of these regulations; .

f. land under notified forests/government land (use undetermined) and any other scheme of
Government of NCT of Delhi for which change of land use is under process under Section
11(A) of the Act at the time of notification of these regulations; "

8. pre-existing institutions which have been considered for regularization or are still under
examination by the Government; ' ‘ o s 1

h. land under natural drains, natural water bodies, heritage sites, flood and irrigation
department, railways and airport.

In this regard, in supersession of all previous orders issued, it is hereby clarified that s

1. DISCOMs may issue fresh electricity connections suo- moto for constructions \:wthm
the notified PM-UDAY colonies, lal dora and extended lal dora areas by referring to
the list of such areas. ¢

2. For vacant patches of private land completely encircled by PM-UDAY colonies and
not situated at the periphery of the boundary of PM-UDAY colonies, the DISCOMS
may issue fresh electricity connections suo-moto.

3. Cases where pre-existing permanent electricity connections were surrendered in lieu
of reconstruction, renovation or change of ownership, the DISCOMS may issue fresh
electricity connections suo-moto,

4. Further, the DISCOMs may follow their existing protocol prior to 26.06.2023 in
issuing fresh electricity connections in respect of the following:

i.  MCD regularized colonies

ii.  Plots allotted under 20 points programme

iii.  Industry/godown situated in non-conforming areas regularized by GNCTD
prior to issuance of notification of land pooling regulations

iv.  JJ clusters "where land rights have b'eﬁ‘.n given by DDA or any other
government agency prior to issuance of notification of land pooling
regulations, ' : :

v. Government establishments,

vi. Cases where vertical and horizontal extension were added to the existing
construction

Hence, In all the above Instances, the DSICOMS may provide new/ renew old connections at
their own level suo moto and there shall i:!e no necessity of seeking any clarification / NOC
of any kind from DDA. :

Dr. Vikfam Singhal
Director (Land Pooling)

Copy to:
i. PS to OSD to YC L

VIKAS PANDEY
Dy. Secretary -
Department of Power
Govl, of NCT of Delhi
Delhi Secretariat, iew Delhi-02



B DN

e e a e —_— =

- . vea P
- LT VS ™EE PRI BT

DELHI DEVELO RITY

| PMENT AUTH

@ gl;l-;lCE OF COMMISSIONER (LAND POngNG |
. TV TOWER, PITAM PURA, DELHI 11 0088)

e,

F.No. LPCRIF
17/000212023/PLDA/O/0 DD{Land Pooling)- PUIND- £¢! Date: 1, 5/o g |20 21

To

(1)  The Manager
' (2) The Manager
TPDDL, Delhi
Ihi BSES Rajdhani Po Delhi

Subject: Clarification of new ici
electricity connection in areas oth
Lal Dora areas and PM UDAY colonies under land pooling :re::: R

Please find enclosed herewith a
; n Office Order LPCR/F17/0002/2023/
r';L?tNO,O DD (Land Pooling)- Part(1)/1/4087/2024 on the a(bove-mentioned subject
atter for your perusal and necessary action j

Encl.- As stated above, ( cmm%%ﬂ ‘

Dy. Director
Land Poaling, Pitampura

Copy for information to-

a. OSD to Worthy VC,
b. PS to Pr. Commissioner (Land Pooling)
c. PS to Commissioner , Land Paooling

\VIKAS PANDEY
Dy. Secretary
Department of Power
Govt. of NCT of Delhi
Delhi Secretariat, New Delhi-02
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LPUR/M770002/2023/PLDA/-U/0 DD(LAND PUULING)-Fart(l)

QFFICE ORDER

A significant number of grievances have been received through various fora, In
public hearings, from MP/MLA representatives and other grievance .pofmls of DDA
and the Government of India regarding new electricity connections in Land pooling
areas after the implementation of the decision taken vide MOM dated 26.06.2023.
Exemption was given to Lal Dora, extended Lal Dora, PM UDAY Colonies wlﬂjln
Land pooling areas where DISCOM were to continue to follow there existing
protocol for new connections. For new connections in other areas falling within
development area of 105 urbanized villages, no new connections were to be
issued since authorization for new constructions in these area were to be |s§ued by
DDA subsequent to notification of the sectors. These decisions were taken in order
to prevent further unauthorized constructions in such area.

As per the provisions contained in 3 (h (e) of theRegulations for
Operatlonalpization Of Land Policy, 2018 notified with the prior approval of the Central
Government, vide SRO No. 5384 (E) dated 24.10.2018, in exercise of the powers
conferred by sub-section (1) of Section 57 of the Delhi Development Act, 1957
wand where DDA or any other government agency has issued NOC or where the
plan stands approved for development by any other government agency at the time
of notification of these regulations” is exempted from the said Policy.

Certain areas within development area have been reported which have
sanction/ prior approval of various govt bodies. These areas are enumerated
hereunder:

1. Colonies regularized by MCD prior to issuance of notification of land pooling
Regulations,2018.

2. Land allotted to landless person (falling within Land pooling area) under 20
point Programme by Revenue department, GNCTD.

3, Industry / Godown situated in Non-conforming industrial area as area notified
in MPD -2021.

4. Govt land / allotted land/J.J colonies wherein DDA has allotted the land
rights etc.

in continuation of the decision taken vide MOM dated 26.06.2023, in due
consideration of the issues pertaining to aforesaid areas, the following
clarifications are hereby issued for providing new electricity connections.

a. Colonies regularized by MCD prior to issuance of notification of land
pooling regulations,2018.

MCD has regularized 567 colonies in Delhi, prior to notification of Land
pooling. Some of the colonies are falling in the land pooling area. These
colonies were regularized by the MCD prior to the declaration of the
notification of the development area. However, all such colonies which
have been regularized by MCD prior to 24.10.2018 (date of
notification of the Regulations of 2018) would be cover under above
mentioned Para 3 (I) () Regulations of 2018.
\ P

VIKAS PANDEY
Dy. Secretia;y )
rtment 0 ower

%Bo?.rat. of NCT of Delhi

Delhi gecrefariat, e
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LPLR/F17/0002/2023/FLUA/-U/0 DU(LAND POULING )-Fart(1)

b. Land allotted to landless person (falling within Land pooling area)
under 20 point Programme by the concerned Departments of GNCTD.
Such land allotted prior to 24.10.2018 by the GNCTD are also
under Para 3 (1) (e) Regulations of 2018. In such cases the concerned
DISCOM may take up the matter with the concerned Departments of

GNCTD, for any clarification.

c. Industry /| Godown situated in Non-conforming industrial area as area

notified in MPD -2021.

Such areas regularised prior to 24.10.2018 by the GNCTD are also
covered under Para 3 (1) (e) Regulations of 2018. In such cases the
concemned DISCOM may take up the matter with the concemed
Departments of GNCTD, for any clarification.

d. Govt land | allotted land/J.J colonies wherein DDA has allotted the land

rights etc. . :
‘Allotments made by by the Housing Department of DDA prior to 24.10.2018
are also covered under Para 3 (1) (e) Regulations of 2018. Housing

d data of such cases to Land Pooling

department shall provide consolidate
department, which shall then be shared with the DISCOMS.

DISCOMS may follow their

in the aforesaid four categories of areas, the.
without making any further

existing protocol for new electricity connections
reference to DDA.

W

VIKAS PANDEY

Dy. Secretary
Department of Power
Gowt. of NCT of Delhs‘ o
Delhi gecretanial, New Deihi-02
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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI

(DEPARTMENT OF POWER)
DELHI SECRETARIAT, 8™ LEVEL, B-WING
1.P. ESTATE, NEW DELHI — 110002

F.6/87/Power/2024/ Q0 6Y- 986 8 Dated: 23 |is[¢olYy

70,

1. The CEO, TPDDL, Hudson Lanes, Kingsway Camp, Delhi-110007.
2. The CEO, BSES (RPL), BSES Bhawan, Nehru Place, Delhi-1100109.
3. The CEO, BSES (YPL), Shakti Kiran Building, Karkardooma, Delhi-92.

Subject: Clarification of New Electricity Connection in PM-UDAY
colonies, Lal Dora and Extended Lal Dora etc.

Sir.

Please refer the following enclosed Office Orders of DDA:

i F.No. LPCR/F17/002/2023/PLDA/O/Odd(Land Pooling)-Pt(i)/83 dated
16.10.2024 of Director (Land Pooling) DDA

ii.  F.No. LPCR/F17/002/2023/PLDA/O/o DD (Land Pooling)-Pt(i)/561
dated 05.08.2024 of Deputy Director (Land Pooling) Pitampura, DDA.

In this regard, it is directed to comply the above orders of DDA in true
letter and spirit.

This issues with the approval of Competent Authority.
Yours faithfully,

Encl.: As above . M\
>
VikZna

Dy. Secretary (Power)

Copy for kind information to:
1. PS to Secretary (Power), GNCTD
2. PS to Special Secretary (Power), GNCTD \\\»D Q,K

@/Q VIKAS PANDEY

ary
' Power
{ Delhi
D oW Dem|‘02



